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some newspapers and quoted by 

some Hon. Members regarding our 
Intelligence Agencies.  I  made 

several remarks during my brief 

halt at the Chandigarh Airporr, 

none of them disparaging to our 

police or other services. 

I did say that the Jauata 

Party before omi ~ to power had 

convinced themselves that I was 

using the Intelligence Services for 

party purposes. There was not 

and is not any truth in this. But 

because of this belief, the Janata 

Party Government appointed a 

Committee to examine this quest-

ion. Due to this, these institutions 
suffered, and there was demora li-

sation. A certain amouttt o f 

casteism also crept in. 

Nowhere have l spoken 

any recruitment· of criminal and 

communalists to the JntelJigc:nce 

Forces of Punjab during the 
Akali-Janata regime. 

I also said that it is no t fair 
to make general criticism of the 

Punjab Police 01 other such 

services mer ly because a few 
jndividuals  m a y not have ac1ed 

wisely.  I do reali e that the 
Punja b  Police as indeed the 

Central armed forces have a diffi-
cult task. 

Quite Separately, I  spoke of 

anti-social elements an Naxal-

lites taking advantage of the 
disturbed situation. 

I am writing this to et the 
record straight as some news-

papers have misquoted me ... " 

o ~  

•·ft ~t r ~r t _ ~rr  : iiel:faf 
ir ~rr  ~ r +r-="l'r \jfr ~~rr ij ~r 

ffCJ;ar 'IT r~ ~t in1 ~ i rr ~r , 
~ ~ or~ J;l"ftfcITT ~r or~~ tflr 

~~ o i~ v.fr ••• 

ott~  

MR. SPEAKER  : Whatever infor. 

mation I have passed it on to you. 

(I ntcrrupt ions) 

SHRI RATANSINH RAJDA (Bom-
bay South) : This is an unusal 

procedure, this is an unprecedented pro-

cedure. 

MR SPEAKE R :  With your consent 

I did it. 

"lf ~ i r  r~ r ~ rr : ~r i r -

ir rrt~~ ir~t r ~i it  ~r  it ~  i ~ 

~t ~  ~t io  ¥.if I 

SHRl RATANSlNH RAJDA : Arc 

you convinced wi Lh this sort of a pro-
cedure ? This is an unprecedented 

procedure, this is a new procedure when 

the House i in se ~ io  We object that 

the P rime Minister ought not to have 
made this statement, Today she has 

wri tl n  a I tter to you. This· is something 

unusual. 

"ft ~r t  qf{{?.nrr : ~ o"rcr. 
~ ~ r i i~~ ~t ~  ~ r ~  

f 11ft=1fc'{ lJQr ~r ~ lJQ:t ~r ~ rr ~  1 

.)2.26 hrs. 

PAPERS LAID ON THE TARLE 

Notifications under lnduslries (Develop-

ment and Regulation Act. 1951, Reviews 

on the or i ~ of and Annual Reports of 

Cycle cooporations of india Ltd. CalcuUa 

for 1982-83 and Kbadi and village Indus-

tries Commission Bombay for 1982-83 and 

statements for delay lying these papers 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRJ PATTABHI RAMA RAO): I beg 
to lay on the Table. 
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(J) A copy each of the following 
Notifications (Hindi and English 
versions) under sub-section (2) 
of sectionl BAA of the Industries 
(Development and R gulation) 
Act, 1951 

(i) S.O 208 (E) publisJ <l in 
Gaz tte of India dated the 
27th March 1984 regarding 
extens ion of period of 
take over f manag m nt 
of Messrs Mahad va Tex-
tile Mill s Hubli, Karnataka' 
b yond five year .. 

(ii) S. 0. (E) publish d io 
Gazette of Indi a at <.I th 
27th March, 1984 regarding 
extension of period or 
take over of ma agemcn t 
of Mes rs Aluminium r-
p rati n of India Limit d, 

alcut ta, beyond five 
years. 

[Placed in Library.S e No. LT-2819 /84] 

(2) A copy each of the following 
papers (Hindi Rnd Engli sh ve r-
sions) under sub- ection (1) of 
section 619A of the Companies 
Act, 1956 :-

• 

(i) Revi ew by the Government 
on the working f the 
Cyc1e Corpora tion . of 
India Limited, Calcutta 
for the year 1982-83 . 

(ii) Annual report of the Cycle 
Corporation of India 
Limited, C a l utta, for the 
year 1982-83 along with 
Audited Accounts and the 
comments of the Comp-
tro Iler and Auditor Gen-
eral thereon. 

(3) A statement (Hindi nd English 
versions) showing reason for 
delay in laying th papers 
mentioned at (2) above. 

(Placed;,. Libr4r;1. See No, !(L T-8220/B4J 

(4) (i) A copy of the AnnuaJ 
Report (Hindi and English 
versions) of the Kharli and 
VilJage Indu tries Commi-

i on. Bombay, for the 
year 1982-83, under sub-
section (3) of s ction 24 of 
the Khndi nd Villa e 
Indus tri Commis ion Act 
1956. 

(ii) A statement regarding 
Review by the Govern-
m\. at on the working of 
lhe Kbad i and Villag 
Industries 
Bombay 
1982-83. 

Commission, 
for the ye r 

(5 A statement (Hindi and Englisb 
version ) l!howing r ~ ons for 
de lay in laying the papers 
mcnti ned t (4) above: 

[Placed in Library. See No. LT-8221/841 

Review on all working of and Annual Repor 
of L' 0 Stanton Pi11e and Foundry Co. 
Ltd. alcutta for Ute ye r end d 31st 
Murch, 1983 and statement for delay in 

laying· the papers. 

THE IV INlSTER OF STATE JN 
THE MTNISTRY OF ENERGY (SHRI 
ARIF MOHAMMAD KHAN) oa behalf 
of SIIRl N.K.P. Salve : 

J beg to lay on the Table-

(l) A c PY each of the followina 
papers (Hindi and English 
versions) under ub- ection (1) 
of section 619A of the Comp-
anies Act, l 5 :-

(i) Review by the Gov rn-
ment on the working of 
the JlSCO St oton pipe 
and Foundry Company 
Limit d, Calcutta, for Lb 
year ended 1he 31st march 
1983. 


